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Ref No.:.2532/8F/2019 Dated : .. 4,10,2019.

PUBLIC NOTICE

uncil of Delhi that certain advocates and NGDs

jt has come to the notice of State Bar co
gh advertisement on social media (facebook,

Jiciting professional work, throu
etc.)

Rajinder Magar
pl Bagh Metro Station

g such advertisements are put to notice that issuance of such

permissible and State Bar Council has taken suo moto action
and have issued notices for misconduct under section 35 of

Rules made thereunder.

Council of India Rules — Clause 36 - Section IV Chapter-

| conduct and etiquette, read as under :

. 36. An Advocate shall not solicit work or advertise,
by circulars, advertisements, touts, personal
anted by personal relations, furnishing or inspiring
photograph to be published n connection with
concerned. His signboard or name place should
s plate or stationery should not indicate thuat
son or organization or with any particular

wy particular type af work or that he has been




et No. : ..2532/8SF/2019
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BAR COUNCIL OF DELHI

(Statutory Body Constituted under the Advocates Act, 1961)
216, Siri Fort Institutional Area, Khel Gaon Marg, New Delhi-110 048

Dated : . 24.19.2019.

t this Rule will not stand in the way of advocates furnishing website

in the Schedule under intimation to and as approved by the

dia. Any additional other input in the particulars than approved by the

dia will be deemed to be violation of rule 36 and such advocates are
with misconduct under section 35 of the Advocates Act, 1961,
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ion, labour etc.)

A a.uy advyocate contravening the aforesaid rule shall be
| 35 of the Advocates Act.

ed to refrain from publishing advertisements, for
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